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THE    HOMEBASED WORKERS 
(PROTECTION)   BELL,-    1994 

SHRIMATI KAMLA SINHA (Bi-har):  
Madam; I beg to move for leave to introduce a 
Bill further to provide for the protection of the 
homebased workers in the country and for 
matters connected therewith. 

The question was put and the motion was 

adopted, 

SHRIMATI KAMLA SINHA:   Madam, I 

introduce the Bill. 

THE MARRIED    WOMEN     (PRO-

TECTION OF RIGHTS)  BILL,    1994 

SHRIMATI VEENA VERMA (Mad-b,ya 

Pradesh): Madam, I beg to move for leave to 

introduce a Bill to protect the rights Of a 

married women and for matters connected 

therewith. 

The question was put and the motion was 

adopted, 

SHRIMATI  VEENA VERMA:   Madam,   

I   introduce   the  Bill. 

THE NATIONAL   COMMISSION FOR 

CHILDREN    BILL, 1994 

SHRIMATI VEENA VERMA (Mad-hya 

Pradesh): Madam, I beg to move for leave to 

introduce a Bill to constitute a National 

Commission for protecting rights and 

interests of children and to provide for 

matters connected therewith and incidental 

thereto. 

The question was put and the motion was 

adopted, 

SHRIMATI VEENA VERMA:  Madam, I 

introduce the Bill 

The    reservation   of   porta    fof. 
men in    Government services 
1994  

SHRIMATI VEENA VERMA (Mad-hya 
Pradesh): Madam, I beg to move for leave to 
introduce a Bill to provide for the reservation 
of posts for women in Government services 
for improving their lot in the society by 
making them financially independent and for 
matters connected therewith. 

The question was put and the motion was 
adopted, 

SHRIMATI VEENA VERMA: Madam,  I 

introduce the Bill. 
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SHRI HIPHEI (Mizoram): Thank you very 

much, Madam^ Vice-Chairman. Madam, I 

am very happy to be one of the participants 

on this very important Bill moved by my 

colleague Mr. Krishan Lai Sharma. The Bill 

is titled: "The Prevention influx of Foreign 

Nationals in the Country Bill, 1991'. This 

means, it should have been introduced way 

back in 1991. 

When I saw this Bill, the question came to 
my mind as to why we had this influx of 
foreign nationals from across the border. The 
answer is obvious, Madam. The answer is 
that India is a better country to live in than 
the neighbouring countries. This shows how 
lucky we are; how lucky we, Indians, are. I 
am proud of my country. 

Madam, in 1989, when the question of 
apartheid in South Africa was discussed at 
Barbados, I said very proudly that India was 
full of differences, that India was full of 
diversities, but that we maintained unity in 
diversity. Today, the foreign nationals are 
coming to our country only because they 
think that India is a better 'country to live in 
than their own countries. 

In some respects, I am very proud. But 
while being proud, I would like to say, at the 
same time, that we cannot remain complacent 
because India would have to be kept safe for! 
future generations. We have also to ike into 
account the population increase and the area 
of the country. Therefore, we have to 
preserve our land. We have to protect our 
country from the foreigners for the sake of 
our future  generations. 

When I was a Minister in Mizoram, in 
1984, I was sent to repatriate the Chakma 
refugees Who had come from Bangladesh. 
When I saw them, I sympathised with them 
very much. As a human being, I have love 
and affection for my fellow human bet ings. 
They were asking me, they were requesting 
me, to allow them to remain in India. They 
said that they would rather die here than be 
pent back to their country. In. spite of the 
sympathy I had for them, I told them: 
'Brothers and Sisters, it is far better to die in 
\our native land than to die in India: you 
please go back to your native land and die 
there peacefully^ 



 

 
[Shri Hiphei] 

I told them; 'India is not your native land; you 
are not supposed to 3ie here, in India'. After a 
week, they Were repatriated; they were cent 
back. In the same manner, all the foreigners 
who have com© to our country, illegally, 
should be repatriated, should be sent back. 

Madam, today, in Arunachal Pradesh, we 
have some 80,000. refugees— if the number is 
not correct, I may kindly be corrected — who 
are still there. They have not been given 
Indian citizenship. They have been allowed to 
remain there for such a long time. Even the 
Supreme Court had given a judgment that they 
were foreigners. So we have such cases in 
North-East India. The Government of India 
have to be very, very cautious and careful 
about the refugees. We must take a firm stand 
to See that this land is protected for the future 
children of India. Otherwise, as I said earlier, 
the land will never increase. Only the 
population will increase. So, what about our 
future generations? We have to think of them 
today very, very seriously. 

When I speak about foreigners, I would like 
to go a little further. Today some of the States 
in North-East rndia are called restricted areas. 
If any foreigners has to go there, he has to get 
a Restricted Area Permit. B«t thos^e foreigners 
who want to visit the North-Erstern States are 
not foreigners from our neighbouring 
countries. They are from advanced countries. 
Most of them are (from the western countries, 
who do not want to stay in India permanently. 
So, why should we restrict their entry? What is 
the meaninig of the Restricted Area Permit? If 
we want our tourism to grow, this Restricted 
Area Permit system should be abolished or, at 
least. relaxed. Otherwise, tourism cannot be 
improved there. So I would like to appeal to 
the Home Ministry that this Restricted Area 
Permit system may kindly be also* 

fished once for all so that the North-Eastern 
States also fire visited by foreign tourists. Let 
those States have their own resource or 
income, let them have their own revenue. 
Most of the North-Eastern States are called 
'special category States" and they are solely 
depandent upon the financial assistance of the 
Union Government. So I would like to appeal 
to the Home Ministry, earnestly and Ihlumb^ 
that „tl*is l^lastricted |Vr^a Permit system 
should be abolished or relaxed. 

To go to some places, they say an Inner 
Li"e Permit is required. Some time back. I 
met a journalist. Hewai saying, "Mizoram is 
my home. Why should I not be allowed to en-
ter my home?"  said, "No. My friend, India is 
our home Mizoram is one of the rooms. India 
is a very big house. But if We are going to 
enter one of the rooms; where a newly-
married couple is staying, without knocking, 
it is not good". 

The Peace Accord was signed in 1986 only. 
This Inner Line Permit System is based on the 
Chin Hills (Regulation) Act. This has nothing 
to do with the Restricted Area Permit. This is 
only to protect the special interests of the 
minorities of the North-Eastean States. So, 
these two important things need not be linked 
together. The Restricted Area Permit has its 
own meaning, and. the Inner Line Permit has 
its own meaning. 

When India became independent, it was 
first divided into sixteen rooms. The framers 
of our Constitution had in their mind that in 
one of the rooms there should be children whs 
could not go along with the dominant group. 
So, they provided the Sixth Schedule to the 
Constitution of India. The Sixth Schedule is 
like a screen in one of the corners of the room. 
Those areas where we need (the Inner-Line 
Permit are one of the corners. They were all in 
the Assam State. Those days Assam was very 
big.    IN the corner of that 
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room, thers are many section* ©f people who 
are thought to be chil_dren  who can be easily 
assimilated by the dominent group. That is 
why there was a screen, a purdah just to 
protect their special interests. That is  the 
Sixth Schedule provision. 

On that basis, the Autonomous District 
Councils came into being. Today, throughout 
India we have only nine Autonomous District 
Councils. Altogether we have only nine Auto-
nomous District Councils where we have now 
children who can be easily assimilated. That is 
why the Inner-Line Permit is required. 

Why should we need the Inner-Line Permit 
and the Restricted Area Permit together? So, I 
would like to appeal to the Home Minister 
that the Inner-Line Permit be allowed to 
remain as it is today so that they also can 
grow up according to their special interests. 
That is the reason why we have the Sixth 
Schedule Provision in the Constitution. This 
may kindly be remembered. And the 
Restricted Area Perrmit may be lifted. 

Madam, I am very happy that this Bill has 
been brought in by my senior colleague. It is a 
very very important Bill. As I have said, we 
have to protect the land for all our children. 
So, let us take it very seriously so that we can 
avoid the influx of foreign! nationals from 
nationals from our neighbouring countries. 

Thank you very much, Madam. 

•SARADA MOHANTY (Orissa): Madam, 
Vice-Chairman, I rise to support The 
Prevention Of Influx of Fireign Nationals in 
the Country Bill, 1991 moved by my friend 
Shri Kris-han Lai Sharma in this august 
House. The influx of      foreign nationals to 

our country is a far greater problem for us 
than price-rise and unemployment. The 
foreign nationals who have been staying in 
our country illegally are posing a severe threat 
to the unity, integrity and security of oar 
country. They are creating ir-pairable damage 
to our national character. They are also an un-
necessary burden on our country's economy. 

Madam, I am reminded of the political 
atmosphere which prevailed during Sepoy 
Mutiny. We fought against the Britishers as a 
nation. Our Leaders showed examplary cour-
age and unity against the enemy. How the 
time has come to remember that heroic period 
of history. But unfortunately that unity 
among us is missing. There cannot be a 
sadder thing than this. 

Madam the illegal influx and settlement of 
foreign nationals in our country is slowly 
becoming a very complex problem. The most 
shocking aspect of this problem is that nobody 
knows the number of the for. eign nationals 
who are staying illegally in different parts of 
the coun-try. My information is that the 
number of these people exceeds the list 
maintained by the government, for example. 
Madam, Vice-Chairman if you go to 
Paharganj area of Delhi you would come 
across a number of these people moving on 
the streets without any fear of the law of the 
land. They are staying in hotels, rented houses 
like any other genuine citizen of India. They 
are also carrying .passport and other travel 
documents, but unfortunately the Police 
Constable would never be able to prove 
whether those documents, are genuine or fake. 
In' actu-: ality they are carrying all forged do-
cuments like passport etc. By paying extra 
penny they are able to silence the landlord in 
whose house they are staying on rent. The 
landlords also do not   reveal the identity of 
these 

*'English translation at the original speech delivered in Oriya. 
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foreign nationals who are  staying illegally in 
their houses. You    would never be  able  to 
know about their activities.      Very  often they 
are indulged in activties which are against the   
interest  of  our country.   In today's  newspaper     
there   is  a  news about  a bomb being planted 
in      a Cinema Hall at Cannaught Place.  It has 
also come in the news that      a foreign  national 
is responsible      for this  activity.  I  can  speak 
with  responsibility  that these acts  of sabotage 
are being committed by foreign nationals who 
are     staying illegally and  without any genuine  
documents and   reason   in  India.   The     
citizens of our country are unable to live in 
peace.   They are living under a persistent  fear 
of    kidnappings, arson, riot,  bomb-blasts  and 
social  tension, (in   urban   areas  the   situation   
is  so bad that people are sceptical of reaching 
their homes safely from their workplaces. 

Madam, there is another dimension to this 
problem.     The foreign nationals who are 
staying illegally in the country are engaged in 
the most-pro-fitable  business called  drug 
trafficking.      wheir     purpose is   to  make 
quick money at the     cost of      the youths of 
our country.      There     is no  beetle-shop in  
big    cities where drugs are not available.     
The young boys are getting addicted to    drugs 
and thereby harming themselves and their 
families.      So these people are responsible for 
damaging  our national character.     The 
parents of the drug-addicted young boys suffer 
mental agony.      Drug    addiction    leads 
these young boys     to committ other social 
and economic crimes.  Ultimately it is harmful 
for the country. 

Madam, Vice-Chairman, we come accross 
news about bank.forgery and such other 
economic crimes. These people are at it. 
These people are also a burden on the 
economy of our country.  For no valid reason 
at all 

we are feeding them from our stock of 
foodgrains. Had they not been slaying here 
we would have been able to export that 
surplus food-grains and earn foreign-
exchange, for our own country. 

Madam, I am reminded of my childhood days 
when there was a deep sense of fellow-feeling 
and good will among members of different 
Dommunities (during festivals like Dussehra 
and Muharram. But now that cultural and 
social involvement and merry-making Ere 
very much lacking among people of different 
communities. Now the seeds of suspicion 
have been sown among them. This is highly 
dangerous for the unity and integrity of a 
secular county like India. 

Madam,      Vice-Cthairmsn,      before 
concluding I   would  like  to  speak a few  
words on the  adverse  effect of these  foreign 
nationals  on   the  election process in our 
country.      These people   in some parts of the 
country, like Assam are trying to enlist their 
names in the voters' list and thereby claim  
citizenship of  India.       This is highly 
detrimental' to the interest of our people.       It 
is essential for our government to    identify 
the foreign nationals  who are     illegally 
staying in our  country.     The     voters'     list 
should  be  revised   and   their  names should 
be deleted from it. The  Officers   who   are  
responsible  for      this type of malpractice 
should be pulled up. They are taking the matter 
very casually.      There   are   such)    people 
who  have  been staying illegally for ten   to   
twelve  years  in  India.   Such people should 
be identified and sent back to   their  countries.       
Govern. ment should fence the border strong-
ly in order to check such infiltration. 

;I uirge upon the honourable Minister to 
accept this bill moved by my friend Mr. K.  
L.  Sharma. 

Thank you. 
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THE VICE-CHAIRMAN (MISS SAROJ 
KHAPARDE); DR. B. B. Dutta-abcent.      
Shri  Murli Manohar 
Toshi. 

 

ANNOUNCEMENT REGARDING 

WELCOME   TO    PARLIAMENTARY 

DELEGATION   FROM       EGYPT 

THE VICE-CHAIRMAN  (KUMARI 
SAROJ KHAPARDE):  Hon.      Mem. burs, I 
have an anouncement to make. Wo have with 
us, seated in the Special Box, Members of the 
Parliamentary Delegation from Egypt, curren-
tly on a visit to our country,    under the 
distinguished leadership of      His Excellency, 
Dr. Ahmed Fathi Sorour, Speaker of the 
People's Assembly    of Egypt.   I, on my own 
behalf and on behaf of the Members of the 
House take pies sura  in extending a hearty 
welcome to  the leader and        other 
Mcmbers of the Delegation and wish that our 
distinguished guests        will have an 
enjoyable and fruitfull stay in the    country.  
We hope that    during their stay here, they 
would be able to   see     and learn  more  
about our Parliamentary     system,  our 
country and our people and their visit to this 
country will further strengthen    the friendly 
band that exists between India and Egypt.     
Through   them, we convey our greetings and   
best wishes   to the Members    of the People's 
Assembly and the friendly people   of Egypt. 
Thank you. 
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